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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le 9tIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: 1 by 3 –. ,f 2026/RG/LP D,t,d: lb'. .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Aadil Manzoor
S/O Manzoor Ahmad Ganaie

R/O Shartpora Hyhama Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-434-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed lvKjtaba Hussain)

"''W'"''"';''’'
07.2026N„ /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aadil Manzoor, Advocate

. .....for information and necessary action.

Dated: -' '

4
5.

6.

7.

(SFa
Admin\st n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+e k +c

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: /AU \4 ,f 2026/RG/LP Dated: – 16 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Aamina Nazir
D/O Nazir Ahmad Dar
R/O New Bus Stand Zargar Mollaha Tehsil Handwara District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-43 S-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

HiM
(Syed IVfujtaba Huss

No: 3 / 1 Qb- B 1 /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mf. Aamina Nazir, Advocate

. . . ...for information and

„„„. – Z :=="#m""’F"

4
5.

6.

7.
necessary action

M? I
Regi trainl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +C

PROVISIONAL
ENROLLMENT

NOTIFICATION

\ Cq ( of 2026/RG/LP Dated al.07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Adfar Jan
D/O Gulam Mohmad Malik
R/O Irfan Colony Sector C, Natipora Tehsil Chanapora District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-436-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed taba
Regi: ministra

07,27@lateNo: gII aD– qf /RG/LP

forwarded to the: -
Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocate Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official web9te.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Adfar Jan, Advocate

for information and

1

2
3.

4
5.

6.

7.

necessary action

Regigt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

]c +e qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1 tH 6 – of 2026/RG/LP Dated:– 1 b .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Adnaan Aslam Bhat
S/O Mohammad Aslam Bhat
R/o Bhat Mohalla Tengpora Tehsil Shelteng District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-437-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Ktab;'Hubsain)(Syed
ministrRegi

07.yOL6No: 3 ( 1 4 6 -JoB /RG/LP Dated:

forwarded to the: -
Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Managert Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocate Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Adnaan Aslam Bhat, Advocate

. ..... for information and necessary action.

Copy
1

2
3.

4

5.

6.

7.

It%
dminibtration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRge

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1 ( q ) of 2026/RG/LP Dated: I L .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Bashash Mahmood Wani
S/O Mahmood Ahmad Wani
R/O Gadiseer Tehsil Bijbehara District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-438-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(SyeMt\Hussain)
Rb c1b : mini

07.2026No: :: IM4-~II /RG/LP D,t,d:

forwarded to the: -
Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bashash Mahmood WaN, Advocate

. .... .for information and necessary action.

Copy
1

2
3.

4
5.

6.

7.

Regis1
[b

bnminis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

9eqeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: IGb R of 2026/RG/LP Dated: 1 G .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Bashir Ahmad Mir
S/O Sh.GuI Mir
R/O Warsun Tehsil Kralpora District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-439-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
at%W a

(Syed-Mirjtaba Hussain)

"=%J;+""'"'“"TNo: Bt )lb
forwarded to the: -
Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bashir Ahmad Mir, Advocate

. .....for information and necessary action.

- Iq /RG/LP Dated:

1

2
3.

4
5.

6.

7.

.dRegi
at y
Vnlstra



7

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ +ege

PROVISIONAL
ENROLLMENT

NOTIFICATION

IG\gel of 2026/RG/LP Dated : JI ,07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Basit Ahmad Bachoo
S/O Mohammad Yousuf Bachoo

R/O Kathi Darwaza, Rainawari Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-440-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

ussain)
Regi .dministraOon

07.2026Dated:M
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Kashmir Advocate Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

-27 /RG/LP

Mr. Basit Ahmad Bachoo, Advocate
. .....for information and necessary action.

No: 3.J

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

q: +: +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ) ( S O of 2026/RG/LP Dated: JC .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Bisma Rahnan
D/O Abdul Rahman Dar
R/O Gampora Tehsil Beerwah District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-441-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed Ma B\;aLia)
.dministratjonRe!

07.2026No: 3 1 %)$/3QRG/LP D,t,d:

forwarded to the: -

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bisma Rahnan, Advocate

. .....for information and necessary action.

Copy
1

2
3.

4
5.

6.

7.

Regjs'tr©Kdm
;71:%
:tri
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(X,xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

„.. \ bs’t of 2026/RG/LP Dated: ) G .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Fazila Mushtaq
D/o Mushtaq Ahmad Nangroo
R/O Prichoo Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-442-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
>6

[irsJain):Rtaba(Syed
.dministratiRe:

lb 07.2026&

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Fazila Mushtaq, Advocate

. .... .for information and necessary action.

No: Bt BC- E /RG/LP Dated:

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \ Lg\ of 2026/RG/LP Dated: /4 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Gulzar Hussain
S/O Anwar Ali
R/o Gound Minjee Tehsil & District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-443-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(syd#m)Jill;
Re: itra

07.2026No: 3r &tILt-5-r /RG/LP Dated:

forwarded to the: -
Principal District and Sessions Judge, Kargil
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kargil
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Gulzar Hussain, Advocate

. ..... for information and necessary action .

1

2
3.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 16 g'S of 2026/RG/LP Dated: \ \o .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Insha Maqbool
D/O Muhammad Maqbool Lone
R/O Kujjar Tehsil &District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-444-2026on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed

B \ >gI-Sq /RG/LP
forwarded to the: -
Principal District and Sessions Judge, Ganderbal
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Gandrebal
CPC e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Insha Maqbool, Advocate

for information and necessary action.

"=X;';{'"-~'“FNo: Dated: \k
Copy
1

2
3.

4
5.

6.

7.

.?.'„
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

jc + qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ; 4 SIy ,f 2026/RG/LP Dated: IL .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Irteza Bashir
D/O Bashir Ahmad Dar
R/o Chicken Mohalla Sarnal Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-445-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

[uJsain)(Syed uitatiJ
Regi: minis

I bI 07.2026No: 3 L%a-67 /RG/LP

forwarded to the: -
Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Irteza Bashir, Advocate

. .....for information and necessary action.

Dated:

1

2
3.

4
5.

6.

7.

7611
.dminis 'T

-r7

Registjqt
/:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leIeIc

p Ll
ENROLLMENT

NOTIFICATION

No: [ A ff of 2026/RG/LP Dated: /L .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Juhie Reyaz
D/O Reyaz Ahmad Ganie
R/O Mukhdum Tehsil Chitragam I(alan District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-446-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

3 IB 60 - 7S–/RG/LP

forwarded to the: -
Principal District and Sessions Judge, Shopian
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Shopian
CPC e-Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Juhie Reyaz, Advocate

. .....for information and necessary action.

"H6\""'’'"';“’'}"No: Dated: lb

1

2

3.

4
5.

6.

7.

>(
IministrbtionRegt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc Ie le

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: JG$F€ of 2026/RG/LP Dated: JG .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Kamran Farooq
S/O Farooq Ahmad Bhat
R/O Baghi Rehmat Colony Bagh E Mehtab Tehsil Chanapora,
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-447-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye
dm

07.2026No: 3 t &IG– 83 /RG/LP D,ted,

forwarded to the: -
Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocate Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamran Farooq, Advocate

. .....for information and necessary action.

Copy
1

2
3.

4
5.

6.

7.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ) GSI of 2026/RG/LP Dated: \ C .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Khursheeda Bano

D/O Shams Ud Din Tass Gujar
R/O Pehlipora Malangam Tehsil Aloosa District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-448-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
$6

jtab; ’1+iIS bain)(Syed

3 1 gay - CaI /RG/LP

forwarded to the: -
Principal District and Sessions Judge, Bandipora
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Bandipora
CPC e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Khursheeda Bano, Advocate

. .... .for information and necessary action.

"'W"'":";*'’':F.07.2026 'No.' Dated: JC

Copy
1

2
3.

4
5.

6.

7.



16

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: rGs-8 of 2026/RG/LP Dated: / G .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Mir Aasif Jaan
S/O Firdous Ahmad Mir

R/O Ward No.4, 1qbal Abad Tehsil Handwra District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-449-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
76

[ujtabi airssain)(Syed

A
forwarded to the: -
Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir AasifJaan, Advocate

for information and necessary action.

31 qqqD - /RG/LP
"'WP":;''T

.07.2026No: Dated: la

Copy
1

2
3.

4
5.

6.

7.

min
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: & CSCI ,t20261RGILP D,t,d:J&.07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Muhammad Zakariya Bhat
S/O Abdul Majid Bhat
R/O House No.147,Vakeel Colony Brein Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-450-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

$ r%
ltab;(Syed ugsain
.dministraRl In

16 .of2X026+n\No.. B /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Kashmir Advocate Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muhammad Zakariya Bhat, Advocate

. ..... for information and necessary action.

Dated

4
5.

6.

7.

.dmiViistPationReI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+e qe St

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /6 dO ,f2026/RG/LP ' D,t,d, –'//).07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Muskan Siddiqui
D/O Afaq Ahmad Siddiqui
R/O House No .64, Lane No .5, Firdousabad Batmaloo,
Tehsil Sadar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-451-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

a7%
ussain(Syed aujtatJJ

D,t,d, – /;Hq "'-"T/34 /RG/LPNo nI

a
’aIded to theCopy

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocate Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. IWuskan Siddiqui, Advocate

. .....for information and necessary action.

y6
.dmini;trRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ +e 9e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / 66/ -- of 2026/RG/LP Dated: '- /6 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Muzamil Mubeen Koul
S/O Abdul Salam Koul
R/o Kulpora Tehsil & District Kulgam
has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-452-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

!\ F%

[ugsain)(Syed T riitaba
Regt UK Adminis Lon

b
Dated: - /6 .a' q2 263

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kulgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muzamil Mubeen Koul, Advocate

. .....for information and necessary action.

No: bfBll- LI'_ /RG/LP

4
5.

6.

7.

Regjstrar Adm
:#1,{tri 11
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

jeSt qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: –' /6 Ah ,f 2026/RG/LP Dated: – /6 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Nighat Fayaz
D/O Fayaz Ahmad Mir
R/O Khundroo Achabal Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-453-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

1:iain)(Syed\ tab;
.dministratjonReI

1:

Dated: n lb 07.2026N„ BLama/RG/tp
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nighat Fayaz, Advocate

. .....for information and necessary action.

4
5.

6.

7.

aIx
minigtrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le Icqe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /66R of 2026/RG/LP Dated: O 16 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Rameez Raja Ganaie
S/O Khazir Mohammad Ganaie
R/O Shatpora Ganaie Mohalla Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-454-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Lb/RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rameez Raja Ganaie, Advocate

. .....for information and necessary action .

No: 2 /333 -- .,"W\"'"""“''’'y"
Dated, / b . 073023~ #

4
5.

6.

7.

$$$1%
trationmInIRe:

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + a

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: –/Z Lq of 2026/RG/LP Dated :d_.07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Sabir Hassan
S/O Ak Mohammad Hussain
R/O Tumail Tehsil & District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-455-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

FH%
(Syed Mirjtabi'Hirssain)

2026Dated.No: gI 3 LO – he /RG/LP

forwarded to the: -
Principal District and Sessions Judge, Kargil
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kargil
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sabir Hassan, Advocate

. .....for information and necessary action.

Copy
1

2
3.

4
5.

6.

7

al l&
atio
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: –. ILb f,f 2026/RG/LP D,t,d,– lb .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Sadaf Rashid
D/O Abdul Rashid Dar
R/O Jalalabad Tehsil Sopore District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-456-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order W&F*tv
ussaln(Syed Mujtaba I

Rl .dministratiQn

LI 07.2026m.. bIB qq-<f£ /RG/LP

Copy forwarded to the:
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sadaf Rashid, Advocate

. .....for information and necessary action.

Dated: pH

4
5.

6.

7.

Regist KaT ini
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+e ]C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / 66 6 -of 2026/RG/LP D,t,d, a /6 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Sadiya Pewaiz
D/O Pervaiz Ahmad
R/O Gingal Tehsil Uri District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-457-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order M
(Syed I ;fn q

3
Copy forwarded to the:
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sadiya Pewaiz, Advocate

. .....for information and necessary action.

L3£P bq/RG/LPNo:
„"'%T3“"'"'“"'FDated: –. 1/b .07.2026

4
5.

6.

7.

\{}
Registrar*Admiris
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe ge

PROVISIONA]
ENROLLMEN

NOTIFICATION

„., LG C+ of 2026/RG/LP Dated : /g .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Sahil Bashir
S/O Bashir Ahmad Rather
R/O Mustafa Abad Pahroo Tehsil B.K Pora District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-458-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

aH
(Syed IVI:ujtaba Hussain)

.dministrati9nRl

/£ 07::l026N„ a\ B Gg/ Ia /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Bashir, Advocate

. .....for information and necessary action.

Dated:

4
5.

6.

7.

Reg
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ge gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N., leGg of 2026/RG/LP Dated : / C .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Sairaab Wani
S/O Shabir Ahmad Wani
R/o Namchibal Fathikadal Tehsil Srinagar South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-459-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

No.' 3 / B>??> -B6 /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sairaab Wani, Advocate

. .....for information and

"'W4*"""'“"'{-.07.2026 'Dated: /6

4
5.

6.

7.

necessary action

%
igt'ratiIn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le Ie qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: leG ? of 2026/RG/LP Dated: IC .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Seerath Ul Nisa
D/O Mohd Anees Shah
R/O Mamoosa Tehsil Pattan District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-460-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

aT4
(Syed Fujtab£ dussain)

dministrati

/( 07.2026No: 3 \3 g1- 88 /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President. District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Seerath Ul Nisa, Advocate

......for information and necessary action.

Dated:

4
5.

6.

7.

Regt ist LonIn

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +elc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N., 16 :+o of 2026/RG/LP Dated: 14 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Shafiya Ramzan
D/o Mohammad Ramzan Parray
R/O Dungdara New Colony Doulatpora,
Tehsil Kreeri District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-461-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

t

By Order

(Syl Uta
dministrati9n

N,; R\'agI - ? e /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shafiya Ramzan, Advocate

. .....for information and necessary action.

Dated:

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le qe qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Ie? i of 2026/RG/LP
In

Dated: t h .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Shaista Kouser
D/O Ahmed Din Lohar
R/o Gool Tehsil Gool District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-462-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed
inis

/4 07Y2026N„ 3\B144ibH/RG/LP
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shaista Kouser, Advocate

. .....for information and necessary action.

Dated:

4
5.

6.

7.

Vx
Re: 'arqdminis ratio
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Txercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R +c +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1 47 A of 2026/RG/LP D,t,d, –I b .07.2026=

It is hereby notified that vide High Court Order Dated 09.07.2026

Nls. Sheema Lateef
D/O Mohammad Lateef Chicken
R/o Alamder Colony Baghanndar Lasjan,
Tehsil Pantha Chowk District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-463-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

bI
[ujtaba Hugsain)(Syed

:ar,AdministratiRe:

No: 4
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High eourt of J&K and Ladakh, Srinagar for uploading on
the official website. \
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sheema Lateef, Advocate

. .....for information and necessary action.

al \-al b /RG/LP Dated:

4
5.

6.

7.

a
’atiminRegi:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc qc Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ' ,- 163 3 ,f2026/RG/LP Dated: lb . 07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Sheikh Muneeb UI Islam
S/O Ghulam Nabi Sheikh

R/O Regipora Sheikh Mohalla Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-464-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

8tH
)(Syed I$tLjtab£ ussalll

=X§"":-:’''-“}No: R t Ld 1 3 -)C> /RG/LP D,t,d, –
forwarded to the: -
Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sheikh Muneeb UI Islam, Advocate

. .....for information and necessary action.

1

2
3.

4
5.

6.

7.

Regi minis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: -'/6 lq-,f 2026/RG/LP Dated: – lb .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Showkat Ahmad Bhat
S/O Gh. Ahmad Bhat
R/O Monghama Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-465-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Sye1 Bt: LSsa

ministra

/{.O;;026N„ tII LII1-28/RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association. Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Showkat Ahmad Bhat, Advocate

......for information and necessary action.

Dated:

4
5.

6.

7.

b

dmin
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + qe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ' - lb lgof2Q261RGILP Dated: . -b /4 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Syed Faiqa Sajad
D/O Syed Sajad Hussain
R/O Lal Bazar Botashah Mohalla Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-466-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syl lssain)}liljta
Administra

.ItDatedTRI U )q-36/RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Syed Faiqa Sajad, Advocate

. .....for information and necessary action.

No:

4
5.

6.

7.

a m3
Rl li Administra

\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
a,xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„=&"-M®2ILGyu D,t,d, . /6.07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Syed Wajahat Jeelani
S/O Syed Jeelani Shah
R/O Ranipora Brah Tehsil Shangus District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-467-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
Lb&A

(Syed Mujta ba Hrissa
inis

ILlateNo: > 1 Ll BI-LI\ /RG/LP

forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Wajahat Jeelani, Advocate

. .....for information and necessary action.

Copy
1

2
3.

4
5.

6.

7

ist'ra;JAdmil\i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: – /6Hof 2026/RG/LP D,t,d, -. tb .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Sabia Hamid
D/o Abdul Hamid
R/O Zaldagar Tehsil South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-468-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

C

(Syedl\

G lu
ujtaba' Hdssain)

TiIIa us;-.3£gRG/LP

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sabia Hamid, Advocate

. .....for information and necessary action.

y$#'-"=*'’*’'$Dated: . . /6 .07::i)26 ' 1No:

Copy
1

2
3.

4
5.

6.

7.

it£Mg,
B

Regt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ie k ge

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: . / al 8 of 2026/RG/LP Dated, IL .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Sumaira Akbar
D/O Mohammad Akbar Ganie

R/O Kenihama Tehsil B.K Pora District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-469-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

BI q£3-Za /RG/LP

forwarded to the: -
Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sumaira Akbar, Advocate

. .. ...for information and necessary action.

."';Wq""'"';“’“}"
D,t,d, --' lb .07;b26 ~

+

No:

Copy
1

2
3.

4
5.

6.

7.

T+1%
dmin "’"FD

Regi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: dio Dated:.- IZ .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Tazeen Khan
D/O Abdul Rouf Khan
R/o House No.5, Lane No.1st Azad Basti Natipora,
Tehsil Chanapora District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-470-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Sye abTa:in)
m: BIUe> t- £8 /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tazeen Khan, Advocate

. .....for information and necessary action.

D,t,d, - (bR:E) dl'111n”haTn

4
5.

6.

7.

Reg Jtrar .dIAilis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leIca

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1 bOO- of 2026/RG/LP Dated:–' tb .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Zubair Farooq Koka
S/O Farooq Ahmad Koka
R/O Batpora Naina Tehsil Litter District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-471-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order U $
(Syed Mijtaba Hri

r3 J q bq---Id/RG/LP

forwarded to the: -
Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zubair Farooq Kok,a, Advocate

. .....for information and necessary action.

na+.d. _ I /=$:} Ld""""hat'FNo:

Copy
1.

2
3.

4
5.

6.

7.

Regi



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

See a1(

PROVISIONAL
ENROLLMENT

NOTIFICATION

/6-9,No of 2026/RG/LP Dated: / / .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Afsana Mahroof
D/O Shri Mohammed Mahroof
R/O Hayatpura Manjakote Rajouri, Tehsil Manjakote, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-472-2tJ26 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
anC

(Syed Mujtaba aussain)
Registrar Administra

'%It/
No: a /RG/LP

forwarded to the: -
Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Afsana Mahroof, Advocate

31Cfl-

. .. ...for information and necessary action.

Dated: /< .07.2026

Copy
1

2
3.

4
5.

6.

7

a:A
Registrar Adminfstra 'hy



HIGH (''OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

/697 of 2026/RG/LPNo D,t,d, /A .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Anjali Sharma
D/O Shri Gopal Dass
R/O Parsoo, Daran, Kirmoo, Kermium, Village Parsoo, Ramnagar Tehsil
Ramnagar, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-473-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
>6

(Sye& tWab£: :sain)
Registrar Administr: 11

No: h
forwarded to the: -

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and

31 gdC- 7£ RG/LP Dat,d: /

also keeping record of the same.
Ms. Anjali Sharma,Advocate

.07.2026

. .....for information and necessary action.

4
5.

6.

7.

rDS tH
Registt ''"*'"'E"U



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

q: SeS:

ENROLLMENT

NOTIFICATION

N„ 1 4?? ,f2026/RG/LP D,t,d, /K .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Anu Kumari
D/O Shri Gian Chand
R/O Ward No. 65, Machllian, Nagbani, MohallaNagbani, Tehsil North
Jammu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-474-2026 on the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

[{lv
(Syed )

taba ussain
Registrar Ad-""“Pb

No: 8
forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and

3_fEb3 e/RG/LP Dated:

also keeping record of the same.
Ms. Anu Kumari,Advocate

//“’, .07.2026

. ..... for information and necessary action.
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5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+b leSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ /d -71/ ,f2026/RG/LP Dated: /6 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Archana Gupta
D/O Shri Ashwani Gupta
R/o House No. 201, Sector 7, Channi Himmat, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-475-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order m
(Syed )

itaba Hussain
Registrar Administra#on

b'No: 31 SAt A8
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Archana Gupta,Advocate

. .. ...for information and necessary action.

/RG/LP Dated: /Z .07.2026

4

5.

6.

7.

Registra?K;lmiIYon



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ /X? f ,f2026/RG/LP D,t,d, 7/ .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Askandha
D/O Shri Kuldeep Singh Jasrotia
nO Near Govt. Hr. Sec. School, Ward No. 3, Village Barwal, Tehsil &
District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-477-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
KM;z

(Syed Mlrjtaba hussain)

t"Registrar Administra
IV/

No: a
forwarded to the: -
Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Ms. Askandha,Advocate
. ..... for information and necessary action.

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

31 SW-?4 IRGILP D,ted, .07.2026

4
5.

6.

7.

ini;tPa



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + R

PROVISIONAL
ENROLLMENT

NOTIFICATION

e of 2026/RG/LP Dat,d, /Z .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Faika Choudhary
D/O Shri Abdul Latief
R/O Tun, Chassana, Reasi, Village TuliChassana, Tehsil Chassana and
District Reasi.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-478-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed l&lai?I);ba

Registrar Administratjon

a
Copy forwarded to the:
1. Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, Ndw Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Faika Choudhary,Advocate

. . . ... for information and necessary action.

No: 31 gq I -Gay /RG/LP Dated: / .07.2026

4
5.

6.

7.

Registt mini



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeR

PROVISIONAL
ENROLLMENT

NOTIFICATION

/ ,f 2026/RG/LP Dated, /I .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Karmanya Slathia
S/O Shri Virender Slathia

R/O H.No. F-792, Lane No. 6, Suraj Nagar, TalabTillo, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-479-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed IGtaba Hussain)
lstrar Administra

No: 3 l£Og-;g /RG/LP Da„,: /g .,„„;:
forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Karmanya Slathia,Advocate

. . . .. .for information and necessary action.

4
5.

6.

7.

Registrar JGninis£Faiibn



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

q: see

OSO
ENROLLMENT

NOTIFICATION

„... IG-qB „„„„,„, ,„.„J_.„.„„
It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Mamta Bali
D/O Shri Rakesh Bali
R/OVijaypur Camp, Samba, Tehsil Vijaypur& District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-480-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed Kinbmus\sain)
Registrar Administration

\/f
Copy forwarded to the: -

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mamta Bali,Advocate

. .. ...for information and necessary action .

NO: 3J£13H20 RG/LP D,t,d, i
1. Principal District and Sessions Judge, Samba

.07.2026
I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RIcSc

PROVISIONAL
ENROLLMENT

NOTIFICATION
-I n aG I /

No: -1 d IT of 2026/RG/LP Dated: /6 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Mohd Assim IdnanWani
S/O Shri Gulam Mohd
R/O Latti, Chappar, Village Latti, Tehsil Latti and District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from .the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-481-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Mi$;ba #ilVs£ Irl)

'/# .07.20 2T T; "'"'; '’$'"
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Assim Idnan Wani,Advocate

. .. ... for information and necessary action.

98No: 31 b$ 1-' /RG/LP Dated:
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5.

6.

7.
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ministrRegis1



HIGH (-''OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

#171i!O !!iC? 0 f 2 0 2 6 / R IEIF=111 / L P D a t e d : / dH 07 a 2026No:

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Mohd Basat Younis Sudhan
S/O Shri MohdYounis
R/O Chhajla, P.O Chhajla, Village Chhajla, Tehsil Mankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-482-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
=?'K

(Syed Mujtaba Hussain)
Registrar Administradion

No: 31 bY -3 L ./RG/LP D,t,d, /4 .07.2026

forwarded to the: -
Principal District and Sessions Judge,Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Basat Younis Sudhan,Advocate

. .. ...for information and necessary action .
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5.

6.
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Registra1 minis



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ic +c +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

N 0 : / : 7111i+ Ii(11rIoI II•II 1 0 f 2 0 2 6 / R IE= / LP Dated : apB 07 H 2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Ashim Nanda

S/O Shri Juginder Pal Nanda
R/O H.No. 166/B, Ram Vihar, MohallaOld Janipur, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-476-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel issain)iita
RL eb :

';'U"'"'"*'" X'
No: 31£ 37-Qq „„„ „,.„ /d .,.„„

forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ashim Nanda, Advocate

. .. ... for information and necessary action.
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6.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Sq gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Il d3. - of 2026/RG/LP Dated: . 14.07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Mob(I Tanveer
S/O Shri Dil Mob(1

R/O Sarote, Village Sarote, Tehsil Bhalwal and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-483-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Ma HIs;
trar inistra

No: BIbby –36(b/RG/LP D,t,d, , .. ( 6.07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Tanveer,Advocate

. .. ... for information and necessary action.
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6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RSc Sc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 'x 1 bD 1 of 2026/RG/LP Dated: A II .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Mohd. Usman Khan
S/o Shri Nishat Ahmed Khan
R/o Village Gatha, Tehsil Bhaderwah District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-484-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

TH
(Syed Mu)taba ssain
Registrar Administra'Vb/'3

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and

\U a11-- LL/RG/LP D,t,d, –. I£ .07.2026

also keeping record of the same.
Mr. Mohd. Usman Khan,Advocate

. .. ... for information and necessary action.

No:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

jcR Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ –. IMa2026/RG/LP Dated: –. 16 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Mohit Gupta
S/O Shri Sham Parshad
R/o Ward No. 2, Kathua, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-485-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed iitab; Pus:;in)
trar Administra

'Z/No: 3
forwarded to the: -
Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohit Gupta,Advocate

. ..... for information and necessary action.

[fqRFq /RG/LP Dated: ' -tC .07.2026

4
5.

6.

7

Regis



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

–J6Q3 ,f2026/RG/LP D,t,d,-. lb .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Mubeen Talib
D/O Shri Talib Hussain
R/O Draba, DrabaChandrasi, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-486-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed IglFaba aIrnc)
Registrar Administrajion

forwarded to the: -
Principal District and Sessions Judge,Poonch
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association,Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mubeen Talib,Advocate

. .. ... for information and necessary action.

aBILI 3 –SOO /RG/LP D,t,d, -.e /6 .07.2026 L/No:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

q: SeR

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ .– 16 By ,f2026/RG/LP Dated, –. tb .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Nikhil Sharma
S/O Shri Sudershan Kumar
R/O C/O Evergreen Model Academy, Ward No. 21, Kallar, Tehsil & District
Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-487-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed' ltaba
Registrar Administrat

Lb
Copy forwarded to the:
1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, District Court Bar Association,Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nikhil Sharma,Advocate

. .. ... for information and necessary action.

3 aNo: of--6 /RG/LP Dated.-– lb .07.2026

4
5,

6.

7.

ministratiRegis1



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSt

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: .' IA 8 Gf 2026/RG/LP D,t,d,.-/b .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Rahies Choudhary
S/o Shri Mohd. Aslam
R/O Nana Palyarni, Dudaj, Tehsil Darhal, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-488-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order .,„Ma:f.„,
Registrar Administra7\/

;

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

N„ t31q)q-' l£ /RG/LP Oat,d;'– & .07.2026

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rahies Choudhary, Advocate

. .. ... for information and necessary action.
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5.

6.

7.

a%y
Registrar A(fministratio



HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ –' I LOG ,f 2026/RG/LP D,t,d, – IL .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Rudhav Bhalwal
S/O Shri Lakhdeep Singh
R/O Mishriwala, Tehsil Bhalwal and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-489-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

M;%
(Syed1 NiM a1 )ussaln

lstrar Administr; n
\A

No: a
forwarded to the: -

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

also keeping record of the same.
Mr. Rudhav Bhalwal,Advocate

In-charge Library, High Court Wing Jammu/Srinagar for information and

. . . ... for information and necessary action.

/RG/LP Dated: . [b .07.2026j\ IE gB

&
trai JFdmini£tFRegis



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

$c +: k

o Ll
ENROLLMENT

NOTIFICATION

N„=L6_B]an2ILBaLP Dat,d,–. /6 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Sadaqat Ali
S/o Shri Mohd Qayoom
R/O Panjgrain, P/O Ghambir Brahmana, Village Panjgrain, Tehsil
Manjakote, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-490-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye
Registrar Administra

tt/
No: B

forwarded to the: -
Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sadaqat Ali,Advocate

. .. ...for information and necessary action.

t93T-E& /RG/LP Dated: –' IL .07.2026
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ieSelie

PROVISIONAL
ENROLLMENT

NOTIFICATION

/ G_ 8 F) of 2026/RG/LP Dat,d: /Z .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Tufail Ahmed
S/o Shri MohdShafi
R/O BuppSarar, Village Bupp Sarar, Tehsil Chenani, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-491-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Waba\ifusda FrI)
Registrar Administra

No: /2) .07.2026

forwarded to the: -

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tufail Ahmed,Advocate

. .. ... for information and necessary action .

31933- Qb /RG/LP D,t,d,
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6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se see

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ FG 89 ,f2026/RG/LP Dated: /h .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Vijay Kumar
S/O Shri Chaman Lal
R/o Village Guraha Brahmana, P.O Guraha Brahmana, Tehsil Akhnoor and
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-492-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed iT)a Hubs
Registrar Administra{"07.202631941-QB /RG/LP D,t,d, /Z

forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vijay Kumar,Advocate

. .. ... for information and necessary action.

4
5.

6.

7

Regis

E [b)
trar 7Ulminis'tr’atidn

I



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of B:n Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I fo 7e of 2026/RG/LP Dated: / ( .07.2026 

It is hereby notified that vide High Court Order Dated 09.07.2026 

Ms. Vijayta Kashyap 
D/0 Shri Bodh Raj 
RIO Ward No. 7, P.O Hiranagar (184142), Tehsil Hiranagar and 
District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of educational 

certificates/degrees from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-493-2026 on the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Sye~~:'in) 
Regist~r Administrat~m 

No: Sf ~l{Sf- _5"b !RGILP :..:Da=te=d:.:--: -...~t~!(_.l.._:.·~07~.2~02=6 ' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kathua 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Vijayta Kashyap, Advocate 

... ... for information and necessary action. ~ 

. \. orl~ 
Reg•strV dmimstratit 
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